
.S B 
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 	J 

AHMEDABAD BENCH 
H 

O.A. No. 	 511 of 1990 
TQ 

DATE OF DECISION 2 2 • 1993. 

Shri A.3, .3ht-t 	 Petitioner 

3hri <etan Dave 	 Advocate for the Petitioner(s) 

Versus 

Respondent 

Shri Akil Kureshi. 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	R.C.Bhatt 	 ; Member (j) 

The Hon'ble Mr. 	V.Radhakrishnan 	: Member () 

Whether Reporters of local papers may be allowed to see the Judgenient ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? ' 

Whether it needs to be circulated to other Benches of the Tribunal? - 
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C51 
1 .A.]3.Bhatt 

2 .B.R.Gaflb.it 

3 .N.N.Wdghela 

4 .N.R.Waghela 

5..C.Gd3era' 
6 .E.N.Chauhctn 

7 .S.A.vadera 
All Occupation : Srvice 

3ervicE Designations : Short Duty of all : 

Assistants _h.M.S.U.J.0  Dn.Rajkot. 

Address for all : At Bhavnagar 	.....applicants 
c/o. Ketan A. wave (Advocate ) 

FA 

versus 

1. Union of India, 

Notice to be served 

through Director-

General of P & rj 

Sanchar Bhavan, 

Parliamentary Street, 

New Delhi. 

2, Post Master General, 
Gujarat Circle,Ashrm Road, 
Mimedabad-380 009, 	 .respondents 

ORAL ORDER 

O.A./511/90 

Date 26-2-1993 

Per : Hon'ble Mr.R.C.]3hatt 

Judicial Member 

None is present for the applicants. 

Mr .A]cj]. Kureshi ,learned adbocate 

for the respondents is present. 
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The 7 applicants have filed this 

application unier section 19 of the Administrative 

Tribunal Act,1985, seeking the relief that the 

declaration be given that the applicants are 

entitled to be tLeated on par with regular employees 

for the period from the applicants date fg of 

appointment as short duty Sorting ssistants to 

the dates of applicants' regular appointment and 

the respondents be directed to pay the difference in 

wages for the above mentioned period to the 

applicants, considering them on par with regular 

employees as per the judgment in T.A./218/87 

decided by this Tribunal 17th January, 1987, 

The applicats are appointed as 

short duty Sorting Assistants as mentioned in 

detailes in para-6 of the application. It is the 

case of the applicants that they are appointed as 

Sorting Asistants from cadre of Trained Reserve 

Case, on the dates mentioned in para-6 of the 

application and that all the applicants are absorbed 

in the cadre of regular Sorting Assistants. It is 

the case of the applicants that they 	entitled 

, 	 to get wages on par with regular employees as 

held in ..A./218/87 by this Tribunal. 
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3. 	Though, at the time of hearing nane d5 present 
) 

for the applicants and though no reply is fi'ed by the 

resoonaents, the learned counsel for the resoon:,ents 

submitted that this Tribunal has disposed of identical 

matter •-./192/90 in the case of Shri N.R.Namj and ors. 

v/s. Union of India and ors. decided on 7th Dec.1992, 

relying on tne decision in i.-t./2lB/37 on the basis of 

I 	 which the present applicants al-so seek the relief. 

The apolicante have annexed at Annexure-, the copy of 

the judgment in T../218737. The learned advocate for 

the respondents submitted thatthe present apolication 

also can be disposea of an per the directions given in 

that case. ile therefore, pass the following order : 

4 

The application is xpartiy allowed. 

e directi the respondent, Post Master General, Gjarat 

Circle, 4thmedabaci to treat the present application filed 

before us as representation, as if it is filed before the 

said authority amid to consider it on merits, in the 

light of the decision of this Tribual in  

copy of which is produced at Annexure-iA and then to pass 

Lhe sacenin :)rcmer af ei: cnraidering 	r eercaetj ci 

iic 	t ii than two man tha from the d<t a 



receipt of this order. If the applicants feel aggrieved 

by ultimate order of the second respondent, they are at 

liberty to approach this Tribunal according to law. 

The applicants should forward the enclosures and 

co of order of this Tribuxial to second respondent to 

enable the said authority to consider the case within 

the stipulated period. No order as to costs. 

OP 	 V.Radhakrjshnan ) 	 ( R.C.Bhatt 
Member (A) 	 Member (3) 

AIT/SS 
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A 	 \ 242/93 in 0.. 511/90 

jDAT - { OFFICE REPORT 	 ORDERS. 

l0-5-1 
1'iscellenous 

The/alica.ion is allowed. The time for complyin 

witd the diections contained in the judgement 

of 	this Tribunal dated 26-2-1993 ih 0.. 511/9 

is extended for a period of eight weeks from 

10-5-1993. The M.. stands disposed of accordingi 

(v. Radha}:rishnan) 	 (N.B. atel) 
Member (A) 	 Vice Chairman. 
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